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MR. SPEAKER : Whatever I have
allowed you to say will be there. But
I have neither allowed Shri Ram
Swarup Ram nor Shri Ram Vilas
Paswan,

THE MINITTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH) : My humble submi-
gsion 1o you is that you have very
kindly made certain observations which
are likely to find way tomorrow in the
press about the matter raised by Shri
Ram Vilas Paswan, which you never
allowed to be placed on record.

MR. SPEAKER : It cannot be.

SHRI BUTA SINGH Sir, even
after your obs:rvations, | am afraid,
everyday they come out. Even when
the Chair is pleased to rule that nothing
will go on record, the matters do come
out in the Press.

MR. SPEAKER : No, they should
not.
(Interruptions)
MR. SPEAKER : Don’t shout, That

is not the proper way.
(Interruptions)

PROF. MADHU DANDAVATE
But, Sir, whenever you say that a parti-
cular remark will not go on record, the
Secretariat has strictly observed your
instructions and they have been
expung:d. W: hav: b:en observing
them. Don't blam: them.

MR. SPEAKER : Tt is not that. H:
says that cartain pap>rs do carry. But
I will requsst th: pap:rs also to be
very careful.

(Interruptivns)
SHRI SATISH AGRAWAL : There

is another problem. Sometimes when
you stop the Members from speaking,
you say nothing will go on record or
not allowed. So, there is a problem to
know what is not on record.

[ Interruptions)
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MR. SPEAKER : I am going to name
you now, if you don’'t sit down. Itis
too much. You are exceeding all the
limits.

12.12 hrs.

PAYMENT OF GRATUITY (AMEND-
MENT BILL)

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : Sir, [ beg to move for
leave to introduce a Bill further to
amend the payment of Gratuity Act,
1972.

MR. SPEAKER : The question is :

““That leave be granted to introduce a
Bill further to amend the Payment of
Gratuity Act, 1972.”

The Motion war adopted.

SHR1 YEERENDRA PATIL
I introduce the Bill,

Sir,

i

12.13 hrs.
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(i) Need for providing mere funds te
banks in Madhya Pradesh for distribu-



